
 265  Election  to  Committee

 (5)  (i)  A  copy  of  the  Annual  Report  (Hindi  and
 English  versions)  of  the  National  Institute
 for  Visually  Handicapped,  Dehra  Dun,  for
 the  year  1994-95,  alongwith  Audited
 Accounts.

 (ii)  A  copy  of  the  Review  (Hindi  and  English
 versions)  by  the  Government  of  the
 working  of  the  National  Institute  for
 Visually  Handicapped,  Dehra  Dun,  for  the

 year  1994-95.

 (6)  Statement  (Hindi  and  English  versions)  showing
 reasons  for  delay  in  laying  the  papers  mentioned
 at  (5)  above.

 [Placed  in  Library.  See  no.  LT-122/96]

 Central  Apprenticeship  Council  (Amandment)
 Rules,  1996.

 THE  MINISTER  OF  LABOUR  (SHRI  M
 ARUNACHALAM)  :  |  beg  to  lay  on  the  Table  a  copy  of
 the  Central  Apprenticeship  Council  (Amendment)  Rules.
 1996(Hind)  and  English  versions)  published  in
 Notification  No  G.S.R.  187  in  Gazette  of  India  dated  the
 27th  April,  1996.  under  sub-section  (3)  of  section  37  of
 the  Apprentices  Act.  1961.

 {Placed  in  Library.  See  No.  LT-123/96}

 12.3%  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 Second  Report

 [English]

 THE  MINISTER  OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  TOURISM  (SHRI  SRIKANTA  JENA).
 |  beg  to  present  the  Second  Report  of  the  Business
 Advisory  Committee

 12.03%  hrs.

 ELECTION  TO  COMMITTEE

 Animal  Welfare  Board  of  India

 [English]

 THE  MINISTER  OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  TOURISM  (SHRI  SRIKANTA  JENA):
 (a)  With  the  permission  of  the  Chair,  on  behalf  of  Capt
 Jai  Narain  Prasad  Nishad,  |  beg  to  move  the  following

 “That  in  pursuance  of  Section  5(1)  (i)  of  the
 prevention  of  Cruelty  to  Animals  Act.  1960.
 the  members  of  this  House  do  proceed  to
 elect,  in  such  manner  as  the  Speaker  may
 direct,  four  members  from  among  themselves
 to  serve  as  members  of  the  Animal  Welfare
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 Board  of  India,  subject  to  the  other  provisions
 of  the  said  Act.”

 MR.  DEPUTY-SPEAKER  :  The  question  is  :

 “That  in  pursuance  of  Section  5(1)  (i)  of  the
 prevention  of  Cruelty  to  Animals  Act,  1960,
 the  members  of  this  House  do  proceed  to
 elect,  in  such  manner  as  the  Speaker  may
 direct,  four  members  from  among  themselves
 to  serve  as  members  of  the  Animal  Welfare
 Board  of  India,  subject  to  the  other  provisions
 of  the  said  Act.”

 The  motion  was  adopted.

 [Translation]

 MR.  DEPUTY  SPEAKER  :  ।  have  a  list  of  Members.
 |  shall  give  chance  to  all,  one  by  one.

 [English]

 Let  us  take  up  Calling  Attention  Motion.

 (Interruptions)

 [Translation]

 THE  MINISTER  OF  FOOD  AND  MINISTER  OF  CIVIL
 SUPPLIES.  CONSUMER  AFFAIRS  AND  PUBLIC
 DISTRIBUTION  (SHRI  DEVENDRA  PRASAD  YADAV)
 (a)  Sir,  you  have  just  stated  that  the  Calling  Attention
 Motion,  would  be  taken  up.

 MR.  DEPUTY  SPEAKER  :  |  have  enquired  about  it.
 Now,  the  Zero  Hour  will  be  taken  up  first  and  Calling
 Attention  Motion  would  follow  thereafter.

 [English]

 SHRIMATI  KRISHNA  BOSE  (Jadavpur)  :  Mr.  Deputy-
 Speaker.  Sir.  |  have  a  question.  Will  the  Government
 take  steps  to  pass  the  Bill  for  providing  33  percent
 reservation  of  seats  for  women  in  State  Legislatures
 and  both  Houses  of  Parliament  in  this  very  Session
 because  we  have  been  given  promises  in  this  regard
 tor  a  very  long  time?  We  would  now  like  to  see  the
 promises  to  be  put  into  action  about  this  33  percent
 reservation  of  seats  for  women  in  State  Legislatures
 and  Parhament.  (interruptions)

 MR.  DEPUTY-SPEAKER  :  Shri  Hannan  Mollah.
 (Interruptions)  Wait  a  minute,  please.

 (Interruptions)

 SHRI  RAMESH  CHENNITHALA  (Kottayam)  :  |  have

 given  notice,  Sir...  (interruptions)
 MR  DEPUTY-SPEAKER  :  |  am  going  through  the  list.

 (Interruptions)

 [Translation]

 SHRIMATI  SUMITRA  MAHAJAN  (Indore)  :  Mr.
 Deputy-Speaker,  Sir,  except  for  a  certain  penod  women
 in  our  country  have  always  played  leading  roles  in
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 almost  every  walk  of  life.)  We  have  always  been

 discussing  about  the  upliftment  and  the  dignity  of  women.
 Unless  the  woman  has  a  role  in  decision  making  and
 she  gets  equal  participation  in  the  political  power.  the
 schemes  for  her  upliftment  can  not  be  implemented
 widely.  In  view  of  this.  every  party  had  declared  before
 the  election  that  they  would  provide  33  percent
 reservation  to  women  in  State  Legislatures  and
 Parliament.  The  Bharatiya  Janata  Party,  in  its  national
 convention,  had  also  passed  a  resolution  to  this  effect.
 When  Shri  Atal  Bihari  Vajpayee  was  the  Prime  Minister.
 he  had  also  reiterated  the  same  thing.  This  fact  also
 found  mention  in  the  President's  Address.  The  present
 Prime  Minister  has  also  made  a  promise  in  this  regard.
 If  you  really  want  the  upliftment  and  equal  participation
 of  women.  a  Bill  for  providing  33  percent  reservation
 to  women  should  be  introduced  and  passed  in  this  very
 session  so  that  women  could  avail  this  benefit  in  the
 ensuing  Legislative  Assembly  elections.  |,  through  you.
 would  like  to  request  the  Government  to  introduce  and
 pass  a  Bill  to  this  effect  in  the  current  session  itself
 ...(Interruptions).  Mr.  Deputy-Speaker,  Sir,  atleast  an
 assurance  should  come  from  the  Government  that  the
 Bill  would  be  introduced  in  this  very  session.

 [English]

 SHR!  SOMNATH  CHATTERJEE  (Bolpur)  :  Sir.  you
 called  Shri  Hannan  Mollah...(/nterruptions).  Let  him  get
 his  chance.  (/nterruptions)

 MR.  DEPUTY-SPEAKER  :  Madam,  please  listen  to
 him.

 THE  MINISTER  OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  TOURISM  (SHRI  SRIKANTA  JENA):
 This  Bill  is  almost  ready.

 This  Bill  will  be  introduced  in  this  Session  and  the
 Government's  intention  15  that.  with  tne  cooperation  of
 this  House.  this  Bill  should  be  passed  in  this  Session
 itself.

 SHRI  GEORGE  FERNANDES  (Nalanda)  :  Mr.
 Deputy-Speaker,  Sir,  |  have  given  a  privilege  notice
 against  the  Prime  Minister.

 MR.  DEPUTY-SPEAKER  ।  After  Mr.  Mollah,  |  will
 allow  you.

 SHRI  HANNAN  MOLLAH  (Uluberia)  :  Mr.  Deputy-
 Speaker,  |  rise  to  raise  a  very  important  issue

 (interruptions)

 SHRIMAT!  GEETA  MUKHERJEE  (Panskura)  The
 hon.  Minister  has  just  now  mentioned  that  a  Bill  will  be
 brought  before  this  House  for  33  percent  reservation  to
 women  in  the  Parliament.  What  about  reservation  in
 yobs  for  women?

 SHRI  SRIKANTA  JENA  :  The  matter  regarding
 reservation  for  women  in  jobs  15  yet  to  be  decided.

 SHRIMATI  GEETA  MUKHERJEE  :  |  hope  it  will  be
 decided  quickly.
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 SHRI  HANNAN  MOLLAH :  Sir,  as  you  know,  a  large
 number  of  jute  mills  in  West  Bengal  and  other  parts  of
 the  country  are  lying  closed  for  a  very  long  time.  In  my
 Constituency.  Kanoria  and  Premchand  Jute  Mills  and
 some  other  new  jute  mills  are  closed  for  a  very  long
 time.  Another  12  jute  mills  in  other  parts  of  West  Bengal
 are  also  lying  closed.  Most  of  the  jute  mills  are  partially
 closed.  About  50  percent  of  the  jute  mill  workers  are  out
 of  job  at  the  moment.  It  is  a  serious  problem.  One  more

 major  problem  is  that  under  the  Compulsory  Package
 Act  which  was  passed  by  this  House,  the  Government
 and  the  public  sector  have  to  use  jute  bags  for  carrying
 cement  and  other  things.  But  that  Act  is  not  being
 implemented  by  the  public  sector.

 Secondly.  the  Jute  Corporation  of  India  are  not

 purchasing  adequate  quantity  of  jute.  Over  and  above
 due  to  shortage  of  raw  jute,  many  jute  mills  are  closed
 and  thousands  of  workers  are  out  of  job.  The  JCI  1  also

 suffering  from  shortage  of  funds.  The  Finance  Ministry
 is  not  giving  adequate  funds  to  JCI  to  purchase  raw

 jute.  The  economy  of  West  Bengal  and  other  parts  of
 the  country  where  the  jute  mills  are  closed,  are  in  a
 shambles.

 So.  |  would  request  the  Ministry  of  Textiles  and  the
 Ministry  of  Labour  to  take  appropriate  action  so  that  the

 jute  mills  which  are  closed  now  are  reopened  and  the
 Compulsory  Package  Act  is  implemented  fully  The  JCI
 should  also  procure  raw  jute  so  that  the  shortage  of  raw
 jute  can  be  tackled,  the  factories  can  reopened,  and
 thousands  of  workers  can  also  get  back  their  jobs  as
 soon  as  possible.

 MR.  DEPUTY-SPEAKER
 will  get  a  chance  to  speak.

 One-by-one  everybody

 COGENTRIX  POWER  PROJECT

 [Translation]

 SHRI  GEORGE  FERNANDES  (Nalanda)  =  Mr
 Deputy-Speaker,  Sir.  |  have  given  a  notice  of  Privilege
 Motion  on  the  statement  of  the  Hon.  Prime  Minister
 Yesterday.  |  had  asked  some  questions  -regarding
 Cogentrix  Power  Project  in  this  House  during  Question
 Hour.  The  reply  of  the  hon-Prime  Minister  to  it  15  available
 in  the  proceedings  of  Lok  Sabha  which  was  sent  to  me
 in  the  morning.  He  had  stated.

 [English]

 “The  Cogentrix  Project  has  not  yet  been  cleared
 by  the  Central  Government.  The  PPA  ts  at  the
 level  of  the  State  Government  which  is  the
 Karnataka  Electricity  Board.  So  far  as  this  Power
 Purchase  Agreement  and  its  other  aspects  are
 concerned,  the  State  Government  has  to  finally
 take  a  decision.  The  Central  Electricity  Authority
 will  then  examine  the  whole  issue  and  only
 then  will  it  come  before  the  Central  Government.


